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Bank of India in this regard. As no specific
targets are fixed for opening of branches by
banks during a year, it is not possible to
project the number of branches that will be
opened in Karnataka during 1991, district-
wise.

CBI Raids to Unearth Black Money

272. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FINANCE
be pleased to state:

(a) whether any decision has been
taken to involve the C.B.1. in the drive
against black money;

(b) if so, the reasons therefor; and

(c) the number of C.B.1. raids carried
out to flush out black money so far?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir.

(b) Does not arise.

~ (c) CBl has no conducted any searches
with a view to flash out black money.

Theft of Gold and Silver Seized by
Income Tax Authorities

273. SHRI RAUJNATH SONKAR
SHASTRI: Will the Minister of FINANCE
be pleased to state:
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(a) whether attention of the Govern-
ment has been drwan to the news item
captioned “Seized silver vanishes” appear-
ing inthe ‘Indian Express’ of October 10,1991;

(b) if so, detailed of the goid and silver
seized and the circumstances under which it
vanished from Government custody;

(c) the details of such seizures made in
the preceding three years and how much of
that has been returned and how much is still
in Government custody;

(d) whether any investigation has been
made intothe matter and actiontaken against
defaulters; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir.

(b) 2.11kgs. of gold omaments and
13.554 kgs. of silver articles were actually
seized at the time of search. However, in the
Panchnama prepared at the time of search,
the total weight of article seized was wrongly
shown at a higher figure. The mistake was
noticed at the time of valuation by the Ap-
proved Valuer. It is not correct to state that
any seized articles vanished from the cus-
tody of the department.

(c) Details of Gold ornaments and other
assets including silver, seized inthe preced-
ing three years are as follows:

Financial Gold ornaments Value of other assets seized*
Year Seized (Rupees in Crores)

1990-91 67.66 118.46

1989-90 42.39 53.25

1988-89 68.33 52.82

*Silver is included in “Other assets”.
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The release and retention of seized
assets is determined at different stages of
Income Tax proceedings, such as

(i) proceedings under section 132(5)
and under section 132(12)

(i) assessment and penalty proceed-
ings and

(iii) appellate proceedings.

Therefore, it is not possible to maintain
statistics relating to retention and release of
assets seized during a particular period.

(d) and (e). An enquiry has been initi-
ated to fix responsibility on the officials re-
sponsible for the mistake in preparing the
Panchnama.

World Bank Advice on NRI Deposits

274. SHRI RAM NAIK: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe World Bank has advised
the Union Government to reduce the de-
pendence of economy on Non-resident Indi-
ans deposits and to explore ways for raising
funds from overseas through other schemas
and mechanisms; and

(b) if so, the reaction of the Union Gov-
ernment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) Yes, Sir, the World
Bank, in its country Economic Memorandum
(1991) on India, has written that as a matter
of prudent debt management strategy India
should try to reduce its dependence on NRI
deposits and rely more on alternative instru-
ments with longer maturities and more pre-
dictable servicing profiles like bonds.
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(b) Government of India has constituted
a High Level Committee on Balance of
Payments under Chairmanship of Dr. C.

. Rangarajan, Member, Planning Commission

whose terms of reference include examining
and suggesting ways of changing the exist-
ing structure of debt. All suggestions in this
regard, including that of World Bank will be
examined by the Committee.

Tax Collection

275. SHRI RAM NAIK: Will the
Minister of FINANCE be pleased to state:

(a) the amount of direct taxes col-
lected from April 1, 1990 to September 30,
1990 and from April 1, 1991 to September
30, 1991;

(b) the specific reasons for the
ditference;

(c) whether the direct taxes collection
during 1991 is higher,;

(d) if so, whether the Government have
enquired why similar efforts to increase tax
collection could not be made by the tax
collecting officers last year; and

(e) if not, whether the Government pro-
pose to do so hereafter?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The aggregate amount
of direct taxes collected from April, 1990 to
September 30, 1990 was Rs. 2476 crores
and from April 1, 1991 to September 30,
1991 war Rs.3471 crores.

(b) The main reason for the increase in
collection this year are as follows:-

(i) The positive impact of the
new additional resource
mobilisation measures




